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THE VI E-CHAIRMAN (SHRI !
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continue your speech tomorrow. Now
the Home Minister.

PROCLAMATION UNDER ARTI-

CLE 356 OF THE CONSTITUTION

IN RELATION TO THE STATE OF
KERALA

THE DEPUTY MINISTER IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI K, S. RAMASWAMY):
Sir, I beg to lay on the Table—

(i) a copy of the Proclamatioa
issued by the President on August 4,
1970, under Article 356 of the Cons-
titution in relation to the State of
Kerala, under Clause (3) of the said
Article;

(ii) a copy of the Order dated
August 4, 1970, made by the Presi-
dent under sub-clause (i) of Clause
(¢) of the Proclamation; and

(iii) a copy of the Report of the
Governor of Kerala to the President
recommending the issue of Proclama-
tion,

THE VICE-CHAIRMAN (SHRI
BANKA BEHARY DAS) : The House
stands adjourned till 11 o’clock
tomorrow.

The House then adjourned
at one minute past five of the
clock till eleven of the clock
on Wednesday, the 5th
August, 1970,



